Central Adpinistretive Tribunal

A _ Principal Bench
New Delhi

OA - 1031/96

Thursday, this the 19th day of December, 1996

Hon 'ble Shri 5. R. Adige, Member (Ag
Hon 'ble Dr. A Vedavealli, Member (3

fvinash Chander Magon,
New Delhi. v e.sApplicant

(By Shri B.K.Aggarual, Advocate)

o S ‘ } Versus

1. Union of India trrough
Chief Genersal Manager,
Northern Telscom Region,
Kidwa i Bhawan,

New Delhi,

2. Chief Genersl flanager, i ‘ C =
' MeTaele, Khurshidlal Bhauwan,
New Delhi. .. sRespondants

(By shri Y.K. Rao, Advocate)
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By Hon'ble Shri S. K. Adige, Membzr (A) -

’

We hzve heard SHri B.Koshggarwal,counsel For.
the applicant, R
2. Shri AggarualAstatés that subsequent to filing
of the Driginal Mpplication, the respondents have since
issued an order dated 22.7.1996, (annexure R-1 to ths repjy,
treating the suspension period as'spent on duty after
€exoneration GF_cha;ges,but-éo far no payme:u to the
applicant in respsct of the saia period has been made,
3e This O.A. is disposed of with a.directién

to the respondents tc meke the necessary payments to

~the epplicant, in accerdasnce with lew, within. a psriod
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. of tga:mgnths_Frcm the date of receipt of a copy of

this order. No costs.
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(Dr. A. Vedavalli)
Member (J) .
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